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This is yot r.ncthcr cr.a^ in uhich thu Railway

Administration has tried  to defond it:) cun Ifichcs and 

deprive  thu employee of the; benefit  uiiich otherwise  ho 

uould hayu g o t .  Instead of f m n k l y  remitting that tho 

Hailuay Administration is r.t Trult ,  th„y hav*. tr ied  to 

ohicld  their a ct ione Tho applicant ,  uhc uns an emplcyeo 

o f  tho Hailuay Administration, was waiting for his 

turn  to cam-e to get promotion te higher post .  Tho

examination for tho sarau was to take place en 28-7-90

uhich was postponed to 1 8 / 8 / 9 0 .  It gppuars that tho 

applicant ur.s hospitalised  on 13-B-9Q end ur.e to undergo 

operation .  Af-tor that,  ho resumed his duty on 30-11-90. 

In the meantime thu selection  process uns compltitud and 

the suppleraantary examination else tack  p l 3ce on 2 5 / 1 0 / 9 0

i . e .  before tho p.pplicant resumed his ciuty. Jhen he 

resumed duty ha made representation in  this beh alf .  

Representations after representations but

the rtailuay Administration kept mum snd preferred net to. 

dispose of the r apres antaticn and uaitec ti ,. !  he retired  

from service  on 31-12-91. After u i t i r j  Ter rcnlhs 

he approached this T r ibu n al .

2<, Tho respondents tried  to ju s t i f y  their ttr.nd

stating  that tho a p p lican t , sihc uas in ^a i lu n y  Hcapitnl;

..jas operated upon and he die not formally i " f : : r ■■



Railway Administration regarding his i l l n e s s .  «s such 

there was no duty ea3t upon ths-s to ^ I vl  r.ny information 

to him. According to the respondents , i t  was the duty  o f  

the  applicant to ascertain  as to when ths supplementary 

examination was to take  p lac e .  'iorrcmlly, accorcing to 

them second Supplementary oxarainction is not to take 

place  though holding of  second supplementary examination 

has not boon denied or disputed .

3 0 From tha papers it  appoars that certain  information

uas ,  in  fa c t ,  given to tha department r c r r d i n g  the  a p p l ic a n t ’ s 

nilroent, who made representation  in this b e h a l f .  I f  any heed 

would have been givan  in th i i  behalf ,  the mrtter would 

have been solved earlier*  but thii Railway .‘-dtninistration 

prof erred to keep mum with tho result  the applicant  was 

deprived of appearing in the examinnticn„ :ou, when he 

has retired and tnc relationship  between th- master and 

servant has come to an end- s strong plea has been 

taken that he should s u f fe r  and the Hailway Administration 

should enjey fpr their oun la c h e s .  It  is  the Railway 

Administration which is responsible  fee delaying the 

matter. It is a f it  case that they should consider th©

-C530 of the applicant by considering his  s u i t a b i l i t y  on 

tho basis of AnC«rl. s t c 0 It  is  expected thnt the same will

be done within a period cf  3 racnths frcn tho date of

communication uf thi3 order .  In cc.se he is found s u it ab le ,

there appears to bo no reason cs to why he cannot bo

given  promotion nationally  w . o . f .  diic date ,  ■o order 

as to tho coots*

Dated: 31st inarch„ 1 9 9 3 . £uckn: y-.


